


6. power to declare Act inapplicable to articles of certain countries. --The 
Central Government may, by not.tication. declare that the provisions of this 
Act shall not upply to any goods which are the produce or' manufacture of 
countries which are not, or which cease to be, par t~es  to the General Agreement; 
and thereup011 the duties npplicable to such goods shall be those wJhich would 
have beeu ap1)hcable to them if this Act had not come ihto force. 

5 .  BUQltional duties of customs not to be levied on certain goods. ?ht .  
additioaal duties of customs referred to in section 5 of the Indian Finance Act, 
1948 (XX of 1948) shall not be levied or collected on the goods compr!sed in 
any of the I tems spec'ified in  schedule^ A or C. 

L .  Decis~on of questions regarding the applicability of the General Agree- 
ment.-lf any question arises whether the Genel-a1 Agreeinent npplies to any 
countrp, or whether it has ceased to apply to India or any other country, it 
shall bd reforrecl to the Central Government whose decision shall be final t:nd 
shall not be liabls to be questioned in any court of law. 

T SCHEDULE A 
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(866 section 3) 
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added ingredients. 
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' Nature of duty 

--- 
t i v ) B f t e r  

I 

," 

Item Name of article 
Dnratbn 0 

protective rat 
of duty 

- 

P 

Standard rate 
of duty 

i 

wt va?orem." 
21 er cent 

-- 
-- 
24 per cent 

ad tdm8m. 
24 per cent 
ad galorem." 

- -  ... 

... -- 

45 per cent 
ad ualorem" 

-- 
45 per cent 
ad valorem 

46 per cent 
ad valwsm" 

------ ... ---- 
--- 

P S  ... 

24 per cent,, 
a d  valorem. 

--- 
---- 
24 per cent 

ad valorem ." 

---- 

---- 
"7 

-- 
"7(1) 

- 

I 
Preferential rate of 

---- 

---- .., 

... 

.,. 
--- 
-- ... 
-- 
-- ... . 

... 

... 
, 

... 

-- ... 

-- 

duty if Ohe 
the  produce 

facture 

Tlla 
United 

K~ngdom 

36 per cent ad 
valorem. 

---_-- 

article i s  
or mnnu- 
of 

, 
A 

British 
Colony 

. . a  

----- 
---- 

.,, 

--- 

Vegetables all sorts, Preferenttal 36 per cent ad 
fresh, driid, salted revenue. valorem. 
or preserved not 
otherwise spicified. 

!v) ~ A C T  . , 
% 

----- -- 
Prulta all sorts, 

freshbr not otherwise preserved, spe- 
cified. ---- 

"8 

- 
--- ... 

-we-- 

Grain and pulse, not 
otherwise speci- 
fled iuc.luding 
broden grams and 

ulse but exclud- 
Pug dour. ---- 

Rice . . .  

ttr)  &r . 

XI rnawt In the ap- 
oropriate place 

----A- 

30 per cent ad 
valorena. 

_ _ - -  - 

---- 
Preferential 

revenue. 

insert in thelr ap- 
oropriate place% 

Revenue Vanilla beans . 
-- 

"10 

--- 
"10[2) 

S&stZl,ub . 

----- 
Dehydrated voge- 

tables all sorts 
other 'than toma: 
toes onions pota- 
toes'and cadli~ow- 
ers. - 

-,- 
'‘8(4) 

86) 

Apples and pears, 
fresh. 

Prunes and grapes, 
fresh. -- 

.&?em. -.--- 
- -- -- 
Free 

---- 
I 

"Q(6) 

Preferentlal 
revenue. 

:Vi) For 

swbalitute 

q (at Por 

20 er cent ad 

- 
Preferential 

revenue. 
Preferential 
revenue. 

... 

.--- 
. a .  

------ 
30 per cent ad 

wnlorem. 
30 per cent ad 

valorem. - 

-- 

..> 

-- TI currants 

- - -  ..... ... 

Revenue 

- 
Revcnue 

- 
Preferential 

revenue. 

"8(1) 

"9(3) 

I 
clmamon, clovea' 

- 
Ro. 1-8-0 per 

ewt. 

- 
Re. 1 per cwt. ----- 
--- 
64 per cent ad 
valorem. 

-- 
Preferentlal 

revenue. 

Preferential 
revenue. 

--- 
Revenue 

---- 
---- 

. 
----- 

Currants . 

The following aplces 
whether ground 0; 
unground, name- 
Iy :- 

Cardamoms, cassia 

c 

64 er cent ad 
w&em. 

60 per cent ad 
valorem. - 
30 per cent ad 

ualorem. - 
---- 

and' - 
---- 

The following spi- 
ces, whether ground 
or unground, name- 
ly :- 
Cardamoms, oinna- 

mon, cloves, 
nutmegs and 
pepper. 

Cassia hgnea ground 
or unground. 

Vanilla beans . 

- 

iffibstitute and ''Q(3) 
ineerl In their , 

r a proprlater I 
VLces. 

iviii) For , 

Q(7) 

* -  

"Q(6) 

-- 



$ l?zdian TarifJ (Amendnzent) [ACT T 

( x ) a & f  . 

I 

Insert in the ap- 
pmprlate place. 

(X1) After . 
a 

Inseft in tbe aP- 
proprlate place 

(XI~) FW . 

i 

8uccb&tcs apd {w in  theu 
a prop&* 
pfslces. 

! 

(xlu) FOP . 
I 
I 

SubdWule and 
$& in their 

I a ~ ~ r 0 ~ r k . h  
plaWr 

i 

16(10) Steanne . Revenue 25 per cent ad ... ? ?  

i valorem. 
t 

I ( x ~ v )  Fw . "16(6) Rs. 12 per cwt. 

-- 
Su ~l$lulc . "16(6) F h oil and whale Rcvcnue ... 

- 

. . . 
$1, hardened or 
hydrogenated. --- -- - 

-- 
(XI) &CP . "15(6) 30 per cent 

ad valorem" 
wlse specified. - -- -- 

-- 
]fig& in the ap- "16(11) T u g  oil 30 per cent 

propPIate PI- I ad wlwca" 

1tdm 
No. 

-- 
"12 

- 
"12(6) 

"13 

"13(8) 

"13(4) 

"13(4) 

13(9) 

"16 

1 

IMQ) 

- _ - - -  
Gums, Arabic, Ben- 
jamll! (rag and 
cowrie) and Dam- 
mer (including un- 
refined batu) and . rosin. 

Preferential rate of 
duty if the article is 
the produce or manu- 

facture of Dnrauon of 
Name of article Natllrr: of dnty Standard rate proteotive 

of duty ratas of duty 

-- 
Seeds,. all sorts, Revenue 30 per cent ad 
not otherwise wlorem. 
spec;fl131. --------- ------- 

---I ----- ----- 

---- ------ . - - - - - -  

Grasq and clover Revenue 16 per cent ad 
seer & valorem. 

---- - ------ 
Dyeing and Tannin~  Revenue 30 per cent ad ... 
Substances all &em. 
sorts, not otherwise 
specified. 

_---__I __-- 
----- ---- A 

Cochineal . Revenue 20 per ceni ad ... 
vdorem. _--- 

- 
preferential 
revenue. 

... 

7 

36 per cent ad 
wulorem. 

_-- 
Gums, Arabic, Ben- 
jamin (rag and 

. cowrie) and Bam- 
mer (including un- 
reflned batu). 

Rosin . . . 

- 
36 per cent ad 

valorem. 

24 er cent ad 
J o r e m .  

_ 

Preferential 
revenue. 

preferential 
revenue. -- 

-- 

... 

--- 

. 

.. ' 
_--_ 
......I- 

AU sort8 of Stearine 
wax grease and 
a d a l  fat not 
otherwise speci- 
fled. 

All sorts of wax 
grease and animal 
fat not otherwuse 
specitled. 

cludlng petroleum valorem. 
jeuy.. 

---- 
24 per cent : 
ad wlorem , 

24per cent 
ad wlorem" -- 
-- 

. . . ... 

- _ _ _ _ _ - -  

... 

.. 

--- 
_____-_- 

24 per cent 
ad valorem" 

---- 

--- . . . 

. . . 

. 

Mineral grease, in- Revenue 27 per cent ad 

ltevenue 

- 
Revenue 

30 per cent ad 
valorem. 

_-L__ 

30 per cent ad 
valrrrcm . 
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Standard rate 
of duty 

30 per cent ad 
wllorem. 

--- 

15 er c e n t  
oakom. 

30 per c e n t c l d  
valorem. 

---- 
25 per oent ad 

valorem. 
- 

30 per cent ad 
wlorem . 

20 per cent ad 
oalorem. 

20 per cent ad 
wlmem. 

27 per cent ad 
wlMem. 

40 per cent ad 
valorem. 

---- 

30 per cent ad 
valorem. 

40 per cent ad 
udorena. 

34 per cent ad 
valorem. 

Rate of duty w 
actuallv charged 
at the 'tlme for 
manufactures in 
a British Colony 
plus 0 per cent 

I 

<xvi) Afro? 

I%us t t  in tho ap- 
proptiate place 

;xvif) Po7 

SubstWte . 
I 

(sm) POT , 

8uktiterCe and 
bwwt in their 
appropriate 
places. 

{ ~ ~ E I x ) ~ # o ~  

SubatUuls and 
iMsrt in their 
tappr~priah 
places. 

Name of article 

- 
All sorts of anjmal 
oils not otherwise 
specified. -- 

4 

Neatsfoot oil . 

Canned or bottled 
bacon, ham and 
lard. 

Canned or bottled 
bacon, ham and 
lard. 

- 
Fish, canned . 

- 
B i h  c a ~ e d  other 
tha'n canned' sardi- 
nes and pilchards. 

Bardines and pil- 
chards, canned. --- 

Fruit Juices Squa- 
shes,  ord dials and 
Syrups- 

(a) manufactured in 
a Brithh Colony. 

(6) not manufac- 
tured in' a 
Batish Colony. 

Frui Juices Squa- 
shes ~ o r d i b  and 
EIyr6ps not other- 
wlse specified- 

( a )  manufactured in 
a Brihish Colony. 

(6) not mpufac- 
tured ~n a 
British Colony. 

Juices either indlvi- 
dually or In mix- 
ture of the follom- 
ing h i t s  namely : 
Apricots ' Berries 
Grapes, '~ineappie, 
Plulns and 
Prunes- 

(a) manufactured 
in a British 
Colony. 

( B )  not manufac- 
tured in a 
Britlsh Colony. 

".--- 
I 

Item 
No. 

"16 (8) 

"15 (12) - 
"16 

-- 
' 1  

- 
"16 (1) 

"16 (1) 

16 (3)  

"20 (1) 

--- 
"20 (1) 

20 (5) 

l 

Nature of duty 

----- 
Revenue 

Revenue 
.----- 

-. 
Revenue 

-- 
Rovenue 

-- 
Revenue 

- 
%venue 

Revenue 

- 

Protective 

Protective 

- 

Protective 

tectlve 

Protective 

Protective 

1 

Duxatlou 
of roteotlve 
rare8 of duty 

-I_P_ 

Maroh 310% 
1949. 

Mamh S t b ,  
1049. 

March 316 
1949," 

1 

Preferential rate of 
duty If 

the produce 
ture 

Tke Un~ted 
Eingdom 

..* 

ad.- 

... 

-- ... 

... 

... 

... 

... 

... 

... 

.., 

... 

... 

the artlcle Is 
o r  manufac- 

of 

A 
Britlah 
Colony 

... 1, 

-- ... I, 

- ... .. 

- ... I. 

--- ... .. 
-- ... 

... *I 

... 

... 
-- 

... 

... 

... 

... 
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(XX) For 

Substitute and 
insert In their 
appropropriate 
places 

' 

b 

* 

1 
I 

I ,  

I 

I 

I 

Substitute and 
insort in their 
appropriate 
places 

Item 
No. 

- 

Name of article 

------ 

Indian Ta~i fJ  (Amendnzent) [ACT z 

Nature of duty 

-- 
"20.(2) 

. 

20 (6 )  

20 (7) 

- 
"20(3) 

- - 
"20 (3 )  

20 (8 )  

20 ( O )  

anncd 
----- 

------ 
vegetables canned 
or bottied the 
following name- 
ly : tom'atocs, PO- 
tatocs, onions and 
cauliflowers. 

Asparagus. canned 

Vegetables, canned ' 
or bottled all 
sorts, other ' than 
tomatoes, potatoes 
onions and' 
cauliflowers. -- --c-- 

Fruits canned or 
bottlid- 

(a )  manufactured 
in a Bntlsh 
Colony. 

4 
(b)  not manufac- 

turcd in a Bri- 
tish Colony. 

------_---_., 

------ 
Fruits canned or 

wlse bottied, speciflcd- not other- 

(a)  manufactured 
in a British 
Colony. 

(b )  not manufac- 
tured in a Bri- 
t i h  Colony. 

Canned fruits the 
following, namely: 

Apricots Berries 
 rapes, 'plums and 
Prunes, and fruit 
salads composed 
not less than 80 
per cent in quanti- 
ty and in value of 
the above named 
fruits- 

(a )  manufarturcd 
in a Britiih 
Colony. 

(b) not manufac- 
tured In a 
Britlsh Colony. 

Pfneapplcs, canned- 

(a )  manufactured in 
a British Colony. 

(b) not manufac- 
red in a British 
inColony. 

Duration of 
protectlve rates 

of dntg 
Standard rate 

of duty 

--- ---- _- 
Kingdom 
-- 

... 

... 

. . . 

... 

Preferential rate of 
duty if tlrc articln is 

the produce or 1nanuL1~ 

Colong 1 
-- ________ 

24 per cent( 
ad calorem. " 

24 per cent 
ad wlorem. 

24 per cent. 
ad aalorem. 
24 Per ceqt, 
ad valorem. 

1_L_-- 

I I 

turc 

The 
United 

of -- 
A 

Britiih 

Preferential 
revenue. ----- 

Preferential 

Preferential 
revenue. 

Preferential 
revenue. 

. 

--_C---_----I_----_-I 

Protective 

Protective 

_ - - -  

Protective 

Protective 

36 per cent ad 
valorem. --- 

------ 
36 per cent ad 

valorem 

24 per cent ad 
valorem. 

30 per cent ad 
ealorem. 

- 
... 

... 
-_. 
--- 

Protective 

Protective 

Protective 

Protective 

40 per cent ad 
valorem. 

60 per cent ad 
valorem. 

__--- 

50 per ccnt ad 
wlorem. 

60 per cent ad 
valorem. 

March 31sb, 
1949. 

March ?,bt. 
1949. 

... 

... 
--- 

... 

54 per cent ad 
valorem. 

Rate of duty 
actuall char- 
ged a t  the time 
for mpnufac- 
tures In a 
Brltfish Colony 
plus 6 per dent 
ad wlorem. 

52 cr cent ad 
va%rem. 

Rate of duty 
nctually char- 
ged a t  the time 
for manufac- 
turca,ln a British 
cent Colony ad plua &ern. 8 per 

... I 

. . . 
March 3 1 ~ 1  

1949 ; 

Mamh Slat. 
1949. 

March 31st. 
1949; 

Maroh 3lst, 
1948: 

Maroh 318t, 
1949. 

m r c h  Slst,  
1949." 

. . . 

.. . 

... 

... 

... 

,.. 

... 
,.. 
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(xxii) &let 

fneert lo their 
appropriate 
places. 

. 

4nxili) dftcr 

Imert lo their 
npproprlate 

. places. 

(xxlv)  For 

Substitute 

-:XSV) For 

--.--- 

Item 
No. 

- 

"21 

-- 
"21 (4) 

21 (5) 

21 (6) 
- -  
- 

"21 ( 1 )  

---- 
- -  
"21 (7) 

. ' 
21 (8) 

21 (9) 

"22 (3) 

---- 
---- 
"22 (3) 

- 
-- 

"22 (5) 

' 

- 

frzdian 

Name of article 

--I_-- 

Canned or bottled 
provisions not. 
otherwise ipecifird 

Meat, canned . 

Rennet essence . 

Soups canned or 
bottled 

Provisions and Oil- 
man's Stores and 
Groceries, all 
sclrtn net. otherwise 
spccihai ---- 

Blended flavouring 
concentrates for 
the ,preparation 
of non-alcoholic 
beverages. . . 

Meat, frozen . . 
Soups, all sorts, 

dot otherwiso 
specified 

---_-----_--_-_____I 

- 
Wines, not contain-. 

ing more than 42 
per cent of proof 
spirit- 

(a) Champflgne ,and 
other sparkling 
wines. 

(b) Other sorts . 
_I---- --- 
---i__--- 

Wines; not ccn- 
taining p o r e  than 
42 per ' c en t  of 
proof spirlt- 

(a) Champagne and 
other spnrkllng 
xv~nes. 

(b) Other k r t s  

Slririts- 
(a) Bitters- . , 

(i) entered in such n 
manner as  t o  in- 
dicate t ha t  the 
strength i s  not  t o  
he tested. 

(ii) not  SO entercd 

. 
] -.-.- -.- 

(Anze.ndmewtj 7 Il'nriff 
. 

I 

Nature of duty 

Revenue ' 1 .  

Revenue 

ltevrnue . 
Revenue 

-___I-- 

Revennc 

____-__ -_ 

Revenue 
' 

Revenue 

Revenue 

__--_- - 

Revenue 

lievenue . 

-~ ----- - 

Revenue 

Rcvenne 

-Ap__ 

- 

Preferential 
r e v c ~ ~ u e .  

Preferential 
revenue. 

. 
': " 

P 

. 

Standard rate 
o f  dnty 

--- 

30 per cent ad 
valorem. 

--- 
____1__-- 

20 rrrr cent, o d  
valorem. 

20 per cent ad 
vabrem. 

25 per cent 0.d 
valorem. 

_.----- 

----- 

30 per cent ad 

Duration Of 
proleotlve r ale> 

Of ~l i l ty  

I 
Preferential rate of 
duty if the article is 

' 

t h e  produce 
ture 

The 
United 

Kingdom 

. . . 

-- 
... . 

. . . 

... % 

o r  manufac- 
of 

A 
British 
Colony 

- - _ -  

. . . 
---- 
- -  

... 

. . . 
... 

/"' 

__ ___- 
... 

... , 
... 

__-- 
, 

... 

. . . 

__- 

I ,  
. . . 

ualorem. 

-_I_-- 

30 per cent ad 
valorem. 

20 per cent ad 
valflent. 

25 per cent ad 
valorem.. 

RS. 19-11 per 
I~nperial  gallon. 

Rs. 11-4 per 
lmporinl callon. --- 

--- 

------ 

. . . 

. . . 
..,. , 

---I--- 

... 

... 
-- ---- 

Rs. 1 6 8  per 
Impcrixl gallon. 

Rs. 0-8 per 
In~perinl g:~llon. 

--_I_-- 

lts. 75 11er 
Inlperinl gallon. 

Rs. 56-4 per 
Imperial gallon 
of the strength 
of London 
p r w ~ f .  

I ... . . . - 
. . . 

... ' 

... 

. . . 

Ru. 67-8 per 
I m p e r ~ a l  
gallon. 

Rs. 60-10 per 
Imperial 
gallon of 
the strength 
of Tdndon , proof. 

I 
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Preferential r a t e  qf 
duty If the artlole IS 
t he  facture produce of or rnanu- 

Kame of article . Nature of dut l  Standard rate prvteoWve 
of duty rates ol duty 

(b) Drugs and nledi- 
cines containing 
spirlt- 
(i) entercd in such 
a mallner as to 
4ndlcate ' t ha t  the 
strength is not 
to be tested. 

(ii) not so entered 

Preferential 
revenue. 

preferential 
revenue. 

(c) Perfumed eplrits Rovenue 

(dl Run1 Preferential 
revonuo. 

I 

the lower rate of I 

with the higher 
rate of duty, the 
duty levied shall 
in no case be leas 
than 46 per cent 
ad valorem. 
(b) where tlie unit 
of assessment is the 
lmperial gallon of 
the strength of 
London proof the 
duty shall h i  in- 
creased or reduced 
in proportion as 
the strength Is 
greater or less than 
London proof. 

1 48 per Its. 43-3 115 Xs. 43-3 115 
lrilperial V1lou. 1 per ~ m -  1 per  111- / 

perial gal- ~ e r i a l  gal- 
lon. lon. 

Rs. 60 
Imperial g a G  
'or 25 per cent 
ad mlorem, 
whichever 16 
higher p 1 u s 
one-half of the 
total duty. 

Ra. 56-4 p e r 
Imperial gallon 
of the streng- 
th of Londoii 
proof. 

Rs. 31-3 l / i  
per Im- 
perial gal- 
lon of 
the streng 
th  01 
London 
proof. . . . 

per Im- 

lon of th  

London 
proof. . 

Rs. 60-10 
per- I m  
perm1 gnl 
Ion strength of thl ol 

L o n d o ~  
proof." 

-- - - -- 
"22 15) Splrits- 

(a) Bltters- 
(i) entered in such Preferential RY. 73:2 per 
a manner as to revenue. Imper~al  gallon. 
indicate that the 
strength Is not to 
be tested. 

(ii) not so eutered Preferentl~tl ILs. 55-5 per 
revenue. Imperlal gallon 

of the strength 
of L o n d o n  
proof. strength o 

proof. 






















































